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\Jf IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: : HYDERABAD BENCH
AT HYDERABAD %
0A .355/9% , Date of decision : 18-8-1992
T. Venkataswamy ¢ Applicant -
versus
f. Union of India, rep. by the
Surveyor General of India,
Dehradun 248001, UP.
2. The Director
Survey Training Institute
Survey of India, Uppal,
Hyderabad 500039, AP : Respondents -
i | i
Counsel for the applicant : N, Rama Mohana Rao, Advocate
Counsel for the respondents ! M. Jagan Mohan Reddy, Standing ==
Counsel for Central Government
CORAM
HON. Mr. R, BALASUBRAMANIAN, MEMBER (ADMN.)
HON, Mr. C.3. ROY, MEMBER (JUDL.)
(Order of ‘the Division Bench delivered by o
Hon, Mr, R, Balasubramanian, Member(Admn.)
This is an application filed by Sri T. Venkatasuwamy,
agéinst Surveyor General of India, Dehradun, and another under
Section 1q of the Administrative Tribunals Act, 1585, The
prayer herein is to quash the Memo No.MT.1085/16-F/ST1, dated
24/27-1-1992, which the applicant understands is & rejection
of his representation sgainst the order' or reversion dated
18-9-1991,
2, The applicant, who was a regular Khalasi, has been func-
tioning on adhoc basis as Driver since May, 1986, Subsequently;
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

/” - T 0.A.NO, 355/92.‘/ - - —
{ : : Date of Order: 28=4-92,

Betweens ‘ \

T.Venkataswamy. v

.o &mﬁpmm.

and

1. Union of India, rep. by
Surveyor General of India,
Dehradun 248001; U.P. 7

2. The birector, sSurvey Training Institute, -
Survey of India, Uppal, Hyderabad=-39 A.P. o

+« Respondents,
For the Applicanti Mr, N.Rammohan Rao, Advocate (not present)
FPor the Respondents: Mr M.Jaganmohan Reddy, Addl, CGsC. - 7 e

THE HON'BLE MR,T.CHANDRASEKHAR REDDY 3 MEMBER{JUDL) N

' The Tribunal made the following Orders-

As this is a £it matter for adjudication, Admit the OA,
The respondents tc file their reply opposing the 0.A. within six f%“
weeks with a copy to the Advocate for the applicant., The applicant |
may file his rejoinder if any within 2 weeks thereafter. Kepp the
case before the Registrar for directions after the pleadings
are*:omplete .

After hearing Mr;M.Jéganmohan Reddy, standing Counsel for
the Respondents as an interim measure we direct the respondents to
contine the applicant as Motor Iriver-cum~Mechanic until further
crders if the applicant has not been relieved of the said post
as on today, | ' -

Depu Registrazi?

To
1.The Surveyor General of India, Union of India, Dehradun-248001 U,P,

‘2. The. Director, Survey Tfaiaign Insgtitute; Survey of India,
Uppali HYderabad"39- A P,

3. One copy to Mr.N.Rammohan.Rao, Advocate, CAT.Hwd,
4, One copy to Mr,M.Jaganmohan Reddy, Addl,CGSC,CAT,.Hyd.

5. One spare copy.
L3 N

pvm,

e

!



pvm,

o,

)‘

| “
TYPED BY comparen N
CHECKEL BY . APPROVED 5Y
THE HON'BL®\ MKk, v.C.

' THE HON'BLE ME R.BA’LASUBRA:MJIAN:IMA)

; D
THE HOW'BLE MR,T,CHANDRASEKHAR REDDY ;
. ' MEMBER(JUDL)
D -

k]

THE HON'BLE Mk CJ ROY 3 MEMBER(JUZL)
Dateds 28-( -1992,

ORDER / FHDEMELE— '

RAs/Cobi/MA NG,

N
0.A.¥o. '35;5"( {1
™ANO.. (nPeNor— )

i
Admitted-and!interim directions
issued : R T

Dispos of with d;rections

Dismisged

Dismigsed as withdrawn

|

Dismipsed for Eefaﬁlt.
M.A . Ordered/Re jected






